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.Belleve that the time is not! ‘"’h”' MOTION RE: LARGESCALE DIS-
‘aff when the country will 4% ¥*°¥  TRESS SALE OF RAW JUTE BY

- % I know 'HE WERS
pmﬁmyth-tﬂchjiisalivegh * g
when he reappears there wﬂl‘_e inl m’= SHRI CHITTA BASU (Barasat):
ry. To-day I pray to .aGod with sion, I beg to move:
_al] my countrymen that 1:"‘” "“’g o o That this House do take nole of
t d may uation arising out of the large
be lnth:ood S .; uw ry pllgrim scale distress sale of raw jute at
back greatest revolu on‘toz Indian prices lower than the statutory
of our country, the epie ere ;n S price in West Bengal and other jute
freedom, the greatest patri: o growing States und urges upon the
try the Netaji of the In dl.ian peopia Government to take appropriate
SORAT ) ‘may lead actions to ensure remunerative price
:k;:s:u; ’:idl:u:-o ﬂ::::;' to their for the growers”,
in :
. Y
cherished goal Mr. Chairman, Sir, I think you would

1
. with all agree With me that the Motion this

I again pray to God along well and House is discussing now is of vital
vof you so that Netaji keeps, as early importance not only for a large num-
"we get him back jn our midst’ ber of our people but wulso for the
‘a8 possible . ~ entire nation.

y 1a! ¢ You know, Sir, that jute which we

Prin Minis- formerly called ‘golden fibre’ has

N Ak, iguiy; 1 Ehank: She ‘1 friends played a very important role in the
‘ter, the ernment and al vy :

s gov a pport jn economy of our country and, parti-
.._hl:lendinslllkmdlot.nfhcm cularly, in the rural economy of the
-mndoing the miortal sin and | - jute growing States. It is quite well-
st Netajl. _ known that thg jute manufacturers

 fhet was committed againy God, . sccount today for nesrly 7. per cent

“To-day I will only again pra .. of our total foreign exchange earnm-
God, give back our Netaji { ings. It is also well known that over
" 2 mkhs of workerg are

Jai Hindi, Jayatu Netaji \ - directly employed in the jute indus-
. ou wi -try., About twenty lskhg of our

MR. CHAIRMAN: Are - people ere directly employed in the

drewing your motion? Jute Industry. About 20 lakhs of our
' ‘There is people earn their livelihood from the
m'mam’jmm secondary trade to the sectors of the
o necessity of any i jute industry.

because I know Netaji is ve-

's it the 1757 hm
MR, CHAIRMAN: So, f & -
mamcﬂmm#, [Smxx N, K. BEEIWALKAR in the Chair}

" %@ withdraw his motion?
(Yes. - Tt is also to be mentioned in this
..BOME HON, mmzl connection that more than forty jekhs
by leave, of our Indian families or thirty lakhs
...mmmmcm:m.i- _ ofhmm’of,sixjmlrml_%
withdrawn, | are engaged in the production as
_ cultivation of jute, NEET

: —_ B
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8o far as West Bengal is concerned,
“§t'is, by far, the largest jute growing
“@tate, For every five persons, one
Pérson is getting directly or indirect-
hig livelihood from the jute pro-
duction and in thg jute industries.
The jute industry.ig very important
from the point of view of national
‘importance. The jute industry over
the last two decades directly contri-
buted to the foreign exchange, on an
average, of Rs. 200 crores in the form
of export duty and another Rs. 250
erores or 240 crvores by way of excise
duty. I think the importance of this
subject is now quite clear to the
entire House,

-3

Now, the entire policy of the Gov-
ernment of India in regard to the
prica and purchas» of raw jute has,
over the decade, rested on two major
planks, namely, the fixations of a
statutory minimum price for jute in
the markets of different parts of the
country and the market operation of
the Jute Corporation of India to pur-
chase jute whenever the prices tend
to fall below the statutory minimum
level. Mr. Chairman, I say, with all
the emphasis at my command, that
' the past experiences have shown that
the two-plank policy of the Govern-
ment of India in regard to this has
miserably failed—not only failed but
it has also caused maximum harm and
injury to the nation’s economy, parti-

“eulurly, to the jute growers. They
are forced to sell their jute at & much
Jower rate than the statutory price.
What are the basic or fundamental
reasons for this? There are many.
but I will mention only four impor-
fant ressons for the failure of the
government’s policy. First, the inade-
quacy of the support price; second,
the late-starting operations of the
Jute Corporation of India; third, in-
adequate number of the JCI purchas-
ing centres; fourth, operations of the
JCT are wholly in the secondary mar-
ket. They are completely absent in
the primary market.

18 s

MR. Chairman, Sir, as regards the
munﬁﬂnwmtwwld

like to say that it is a mythto!hm
growers and ‘bo:-nn for the indus-
trialists, tycoons and the elght mono-
poly ftamilies of the Jute industry, I

say this on the basis of the documents.

Sir, niy charge aguinst the govern=

ment is that the pricing of raw-jute

has all along been done in the in-

terest not of the jute growers but in

the interest of the industrialists jute
barons and the eight monopoly fami-

lieg in our country. I have got ample

evidence to prove the allegation.

This evidence I have been able to
obtain after going through various

documents, government publications

and notings on the goverment files,

Due to paucity of time I will only

cite a few. To begin with, let me

quote the relevant portion from the

recent report of the Public Undertak-

ings Committee of 1977-T4:

“It is most distressing to note that
during all these years the minimum
prices of raw jute fixed by the
government as also the prices being
offered to the jufe cultivators were
much too inadequate.”

It goes on further to say:

“It is most unfortunate that the
very basis of the fixation of the said
- minimum statutory price, namely,
the first-cost of cultivation of raw
jute has been deliberately kept low
by the various agencies concerned
at an unimaginable low figure of
Rs. 118"

Now, I revert back to explode the
myth of the fixation of minimum sup-
port price. From the available docu=-
ments, I find the cost of production
per quintal wag Rs. 163 calculated for
the year 1074-75. The Agricultural
Prices Commission fixed the minimum
price at Rs. 125 per quintal for the
year 1974-75. The cost of cultivation
per guintal of raw jute was found out
to be Rs. 163 per quintal but the
minimum price fixed by Agricultural
Prices Commission was. Rs. 128 per
quintal, It began with Ra. 116.und.
Mmhumhlﬂﬁﬂ. What
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. 1075-76 the. gtatutory minimum price

" other jute growing States havé also

was Rs. 135 per quintal and in 1876~
77 it wag Rs. 140 per quintal. In
1977-78 it was Rs, 141 per quintal.
The conclusion is quite apparent and

_irresistable that the jute growers in-

curred a loss of Rs. 28 per quintal

. On an average during the last 3 years
. they have lost Rs. 25 for each quintal

of raw jute. The total loss incurred
by the jute growers of our country is
difficult to identify. I would only
mention one obsoervation made by

. Shri Ranjit Roy, an eminent journa-

list of cur country regarding this.

“The West Bengal Land Revenue
(Floud) Commission reported In
1939 after extensive investigation
that, if jute prices were to prevail,
one tonne of jute should, in price,
be equal to 2.1 tonnuofrice

The relative prlceu o! rice and
jute have been, through the mecha-
mxmorth.pncmzpdicyotm
Centre, changed so radically against
jute, that between 1955-56 and
19689-70 (15 years), a total of
Rs. 572 crores was drained out of
West Bengal on thig account, At
todey’s value of the rupee, the
amount is. eguivalent to .Ra 000
cmrec. If the State’s logs is added

.fl‘g 1947, it amounts to more
than 1,500 crores. The money
went out, of West Bengs] bepause
the deficit In food she had on ac-
count of diversion of paddy land to

.. jute had to be made up with food
imports from other gtalll. The

suffered grievously.”

'Mamlqmm'

. “Because the wieeofr:h . has
bunknptlnwempmhﬂnwiou
- of. other wgricultural commodities,
. particularly rice and' wheat, the
. tmwmmmmmm-

‘pura have lost something Ilike

- Rs. 8,000 croreg during the twumy-
&unmulndepundm

gt, yoy would see the colossal in-
whi chhubeuaelﬂﬁﬂﬂw

. “M k, m hag

" Qovernment:’

&‘In

v';? m‘m, ..

;ﬁ’mww tﬂeml.

jute growing Statés of pur country.

What is the finsl recommendation
of the Public Undertakings Cannnﬂfbo

“on J.CL? 1 quote:

Tha cost of production o! juto
per ucre for the study as a whole
which in turm worked out to
Rs. 377.3¢ per quintal (including
byproduct) and Rs. 34434 per
quintal (excluding- cost of hy-
product)...

The representative of West Ben-
gal Government agreed that a mini-
mum of 30 per cent return would
be reasonable. On this basis, a fair
remunerative price to the growers
worked out to Rs. 447.64 per quin~
tal (viz., Rs. 334.34 as cost of pro-
duction plug Rs. 103.30 as return at
30 per cent’

llelumltoﬂ)hmofthejuta

“efs in this coupfry. ‘It is inhw
The Governm should con'act
_poaftich. Why would there be’ uridér
muo!thomﬁﬂmummmﬂpﬂ&?
There are pfem nl!esatiom

th&re wre Il ﬂm
gguinkt thé Agricultural Pricés Cofn-
thission; there are grievots allegat
&gainst the Directorate of Econ
and Statisties. Allegations are
against the Ministry of Camm #hd
the Ministry of Industry. Here, I
would ofily refer to the a

‘mads By the Comilttes on Public
o e

kings. This Wﬂll 1=
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_ *There ig-mo doubt that in the
antire process of collection, com-
" pilation and publication of data re-
lating to cost of cultivation of jute
" and of fixation and announcement
of minimum statutory price for raw
jute, all these agencies including
Directorate of Economics and Sta-
tistics, Agricultural Priceg Commis-
sion and Ministry of Commerce
(now Industry), have acted ag the
bitterest enemies of the poor jute
grower. They completely sided with
the jute industrialists and jute
tycoons on the pretext of maintain-
ing the so-called ‘viability of jute
industry’ and their anxiety to pro-
tect export market of jute manufac.
tureg from an imaginary ‘deleteri-
ous effect’ of any increase in the
price of raw jute. ..... It is most
unfortunate to find that the Cabi-
net Committee on Food snd Agri-
culture, at the material time, was
also a party to this. The entire
machinery was positively working
., for the jute industry and the jute
traders’ lobby, and in this process
many. .?n.lma must huve been

Ig this not sufficient to warrant' a
ensive. enquiry?, I demand
that on the basis of the report of the
Committee on Public Undertakings on
JCI; where allegations' have ibeen
made thit many palms were greased—
I hrtew whose palmg have been greas-
af-ae!'probe should be -instituted to
find out whosy palms wers greased
- st 'who heve been gsubjected to
immense - grievous injuries. I think,
the House will dgres with me.-

L]

I shsll be failing in my duty if I do
not mention, In brief, some of the
véry wvital problems of © the  jute
growerg in our country. I would only
mention two factors, namely the nom-
availability of very essential credit
facilities and secondly, the introduc-
tion ‘of ISI grading® system.

"The time.

| of jute (M), 470
at my disposl is \;VM

I do not propose ip explain how ther
growers are cheated robbed off by
the ISI grading system. Coe

inghi b -

. . . b adt

It is quite well known that the juie,
Erowerg of our country are denied
any credit facilities from the banks or
other financial institutions of our
country. On the other hand the jute
barong angd tycoong in the industry arg
basking under the lavish patronage of
the banks and the financial institu.
tions. To iliustrate my point, I would
only mention a few things. The total
amount of credit limit available to the
jute mills for the purchase of raw
materials and for other operations
amounied to Rs. 157.22 crores as on
30th June, 1977. The limit extended
by the bunks for trading in the raw
jute amounted to Rs. 52.29 crores, ie.,
about 200 crores. This also relates to
1977 figures. Then, the advance
granted to 29 sick jute mills amounted

to Rs, 67 crores at the end of Mareh,
1977, i

i
You will find that more than Rs.
250 crores have been advanced by the
Rnanclal institutions to help them,
these tycoons, barons, jute industrias
lsts. Bui what . happens to the JCI
which Is also a public sector undeny
taking? I bave come to know that for
e procurement by Government of
185 lakhs of raw jute—this is the targes
of the Government this year—JCI wil}
require bank cpedit of Rs. 60 crores
while the RBI has sanctioned only
Rs. 28 crores. 1 do not know what
will happen with the limited scope of
!.ha_‘JCIL{oi- want of credit fund from
the ‘KB e g B "
. . ERTE G’
Now I come to the second polst
about the operation of J. C. I. As'1
have mentioned earlier, one of the
‘major plans of the Government 13" &
purchase rew jute through the JOX
and how the JCI is operating? Proth
the old records I ind that the co
of raw jute trade by the JCI has

wery insignificant. The JCI could oaly

purchase B to I1 pef’ ceat of the tetsk
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prodisetion -of the raw jute during the
" lmst three years. This year’s figure is
80 lakh bales of the total estimated
production of 73 lakh bales, that 1s,
only 1/5th of the total production wil]
be left to the privaty traders and mid-
dle men, Uptill now, as far as my in-
formation goes, the JCI has been able
to purchase jute of only 47000 bales.
Now the Government is very eloguent
en account of operation of the co-
operatives in jute. Let us under-
stand what the cooperatives are doing.
As far as my information goes, the
number of cooperatives in jute in the
whole country was only 103 in 1976-77,
Their purchases worked out at b:st to
a meagre 3.55 per cent in 1975-76.
Therefore, you can well understand
that more than 90 per cent of the total
production of jute Is left in the hands
of the private traders and middle
men. They take deiivery of the jute
from the jute growers under the
dadan system, they are made to part
with their jute at low prices. This
is the situation that ig prevailing to-
day.

- Bilr, before concluding, I would
request the hon. Minister to try to
incorporate some of the suggestions
that I am now going to make. Now
bhaving regard to the situation as
described by me, I would ask ‘the
Government 1o take the following
steps, namely, the J. C. L. has to enter
the market Immediately as the crop
fas already started arriving in the
markets of North Bengal, (2) the
minimum remunerative prices must
e fixed at Re. 300 instead of Rs. 397
or something like that as suggested
eor recommended by the Committee
en Public Undertakings In their
Report on the JCI, (3) the J.C.I. has
to purchase the entire quantity offer-

ed for sale at the market price, even

if they are more than the minimum
prices; and (4) the J. C. I. has to set
wp an adequate number of centres to
purchase raw jute from the growers
direct. If, however, this is not possi-
ble, only the F¥ood Corporation of
Ma may be involved In this purdul-l
gperations as the peak of the jute,
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farmers. I think  thesé are the four
immediate tasks and the Government
should try to save the jute growers
of our country. In conclusion, coming
ag I do from West Bengal, coming as *
I do from that area. I want to warn
that there will be Nil Darpan, Titu
Mir and Basher Khella if things do
not improve. There was a great fight
of the peasants in that part of the
country. I do not want Nil Darpan
enacted in this year of 1978, The
Janata government is in  power.
Mistakes have been committed. Dis-
tortions had been made by the erst-
while government, erstwhile regime,
hand in glove with the jute mono-
polists and jute barong and tycoons!
I hope the Janata government which
is pledged to support the cause of the
growers and agriculturists will see
the imblances created and the mis-
takes committed In respect of the
jute growers of the country, if they

‘are sincere to their cause they must

correct immediately the {imbalances
and distortions. If corrections are
not there Nil Darpan, Titu Mir and
Bhasher Khella will be thére, you
will then understand what the growers
of our couniry are and what' the
villagers of our country are. I want
to conclude by sounding this noie n!
warning,

MR. CHAIRMAN: Motion m‘uﬂ

“That this Houndolahw
of the situation arising out of the
large scale distress sale of raw jute
ut pricey lower than the statutary
price in West Bengal and other jute
growing States and urges upon the
Government to take appropriste
sction to ensure ' remunerative price
for the growers.” 4
There are some amendments. Are
they being moved? :

SHRI VINAYAK PRASAD vmm
(s.hmu)-' I beg to move:

: ‘That in the motion, —
add st the end— .
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-athalt tioees of the cost of prodic.
tions because the growers sell their
Jute in the market bedore
Dussehra.” (1)

ot wan W wge (qfnr )
el AR, wET ICMH gAY
% g wir wgy fodl ¥ gmw W Q@
% frew ga § o wai gt faedr
" 31 %dt # qrew w@m & qIew

- Fewi w1 Weaw @yt £

& waaa i fecadrerdmad &)
|rar gguar ot s w7 wosTAINAA,
[T T NATT G RAT AT IHA IU™Y
¥ wifgr werzwi w1, qife
WNTHT W IAC G | WEAT
¥ qdf wra & Wi &, orgrfw
AFAT FAA  qeA: Az w7 @ F
& gt &, wfdl w1 3@ g
wfr Iniw AwC AT ¥ i ST FORIT
wft § 1g gnX W ¥ waA A
w18 7nf qEw W/

R

wAMRT AETT, T B O AT

wifge fr & fagre & 9= fgeq wav
fagre & qfray o & wrar g gt
fis 4z w1 I g ¥ o g
wrca ¥ 6wt ¥ fagar gz Wy

X frer v trew F e -
dro Fodte #Y 1O W wrrst Fevd
¥ WM wre wresvewar  feanway
¢t Maae yegimawde
smw & o ge wafa
W faw ¥ g oam § fw
344 @Y 34 47 NieRmR IR
qgar & WX €W WrET 9% #3E X
faafon & fr477.64 5790 fogme

Wea "wrew Fwc frara Wt Wy
argFr & 1 Wy fEiwaw
WORTT Y TR w1 w1 AT Firww @)
Wt Fasr wif@ @ fs ofende
® wrgAAfraT wher W o W
QA X gMdm  FA ¥ A
wg A AR 447. 64 Fralfen
st 1w A 99d «feed wife-
frre = ¥ 9w § &t Alfew IAE
% gr wdA ¥ arr qfrFwaR
srefgs wfwm ¥rure & fafqam
HEE FTEIAT g ¥ 150 e
sfr feda wafs wa =27 141
it 1 fad At gwar T EwA
TGEAT TAT | KX F@ ALFRATAE Y
et & | WY s wward fe
o wrw w7 AW faarr & @
wWE gEac § o7 9z sfawcd
w1 gfeswacw snfra  wAr g,
ot wdo qge wife & dfww
Qv ¢ Yfemag ¥
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CEE Y A
{lﬁmmwr]
arew Feve Y W & Iwa
oW org ¥ qeite svaT B
Fecw ¥ @ ot § X
| wv g fegra® | gen
Y OrT W R A W e
weR www w1 s &, g
e Y firdry |msq'f‘m~cmm
ﬁ{z taln ¢ fawfom, fawa,
Wi, e, wfe T g femt
ey %1 fred fw s § A W @
g w fewdl ®wdl ¥ wifmarowd
xuwr qfomw ¢ v fagre
wew, e, fago, 9 e
wivr 5w fger  wwt xz dwr
et wpmwde oW
e & ® oW we & I
U WY IET oY WIIET ST (g
Y gt | TeAr yEwA A
we w ey & ) wrT T R
w ooy R R aww day g,
g & fywe w1 GrEn Wi
feer &7 oo T Wy fesrr e
oat Y wT g dET 9w ®Y e
W& e gfrar fol ¥ wdw WGt
0 wgt ¥ s owewr gfeew ¥
fstt wiw # STwewww @AW
fean€  «FF, wff a7 Wivdr fy wioR
syt fadft sNT Wi fr ok fose ¥
g g fY mrax qwer Tl W%
e &1 g ofmrn, s, wfem
wix ymw, wew, o, faga
wife 3 wifeat @ wivfaat fend
wEil WX gg  wmw wrvare §o
Wt s ®r owk et aft fa,
W oAfedr www wfi fawd | W
g% wiw ®rk s ok o @
t® frt www @ wiimuw
e s e B € LR WK

YIXT GXEIC X Ro e sl & wrsew

(i) Price support operations, where
neceasary, (ili) commercial operations, '
(iii) supply of jute to the taken.over
mills, (iv) expansion of its coverage
of primary markets with the help of
the cooperatives and (v) operation of
a scheme of byffer ‘stock of raw jute
1o bring about stability in the supply

. and prices of raw jute. The Govérn-

ment’ expects that the above measures
would enable the JCI to purchase
during 1978-79 season about 15 lakh
baleg of raw jute, 20 per cent of which
be from the growers directly.

WITA §<FIT A TF &1F v IEW
qZT ¥T 20VET WO ¥ gTAOX
fer & o AW wwow Ew
s ) AfsA @o "o wWife %7
frofafar  v3m §§ qu W g ¥\
ST ko

(a) ensuring fair prices to the jute
growerg and

(b) stabilising raw jute prices by
eliminating middlemen and specula-
tors.

#few foe® 6 wrei Horgm & o,
o wife ¥ wimw ¥ ag oW
wese &1 A § feedt o 9z
wrwd a' nae oY Al g |
fafaw A7 & TOw w@ tEEu”at
faform amew & oY N o0 o
wifum w7 & forewy efton ag g
fs femdi wrouy &% ot ot flr
§ s fawarel X fufyer S0 qrem
¥ frgAl W g 4 S W H
ke ¥ mremw ¥ fwe wyfermi Y
PR gun §, Twe Qi ¥ ¥R
e o wids A wrw fem § WX
!’rﬁtfu‘lﬂmmmipn‘b
wibe - & wft - fow 1 W W
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L‘t LI' Wo ‘Wte W v
o s ger wr Pz wrare-
dwr W@, T gz Wl ardm Ro
o ﬂT{n kmm#mﬁm#f
fez fadr ) Merergwr ? wg
o wft gwr, IR v fud faed
a5 o woar aft ¥av °r v g
& 7 dv wiyle foar mr o
22 ¥T %o w1 IAKC Wrer Ay W
mar 1 frural 1 AT dS Y
frera w¢ afiere Qe & o
Wﬁrﬂﬂ WiV qEerar TT @Y
femat w1 @ wow wy @ § e
wmw W Fo Gro wko ¥T 15 WA
%o Wz Py wrfwwi & wgrarwr &
ww gA g §fF Wiy oiad ¥ fag
wT XATH € E1 7 A Srava ey
s ot 1 g vy ¥k f o
®Y §8 wraw g resui €ifog, wg
mff | 2fer W 9T %y ﬁm‘l
1 e ?‘fww'{,ﬁﬂﬁﬂﬂ
wt ¥ ¥ feg ¥ o fix
15 ¥OF To ITearer 1 wET
o g wd WY EA i, w7
FINT T fefewd § &1 200
gedz g sy & fufeerdy
fewal WY g0 s Smx T Rw @
wqtie  frmal w1 d ¥ 39 fosar
wft & 9w e darc g @
go Iﬁu;g TR AT AT ST &
fwﬁ&q}fw ¥ 150, 200 Tidz
ATl gEr &1 AT WS Sy Iene

HY ek ¥ fw g & gl wifas

g guc arn  wlt g 6}
uﬁrtl TOW T WA WAL
phfag § fyag o g2 do w@
§ wve g Ggli @ W owr ot

w@‘n mwmﬁmﬁ

‘!-’ i 1’

E",
bl
:
:
:

ed by the ciedit autherisation scheme,
ie. mills epjoining aggregate limits
of Ra. 2 crores ot more from the entire
banking systéem amounted to Rs.
167.22 crores at the end of June, 1977.
welq Nfwadte W W ¥ ot Fwedrd
wod §, e Bawdie fngite W3 FAR
iz W@ W &Y § e wrdfom W
forg oft & ¥ forger wefiom o 476
foe® Saw 157 0w 22 wT€ %6
W fmt_rarrgt

. & wdww ¥ wrgn E fE wmx
afeww we 2few w1 foeltand 447
T 64 WG M ww wa difom,
#fwwr wu-3ww 300 Ty &7 Ofag
g o ¥fag) wit gra § &
gferat @@ av wreE N WE xT {
A OF WA 9IC & AW 95 WX
97 T a1, vE AF wF g
# oag 85 wA £ wur AL owl 2
AT AT @ Y, WA 28 ardva
§ wiw W Yz w1 AW 60, 55
T wa d WR BT GE 40, 45
TR QT B 100 wEE AWE
A fax §1 o Wz w6 T R
sl gaifes, 9 sfqwas, -
wEUTd  WIELT SRR, ¥ &9 ®WY
wioidt 8, amw Wi w1 A AT
fe freme @ &1 S9 T TIwIR
# win s § qwg, e G
famac ¥ wiy Hge sl & freme
faar ¥ wos sud §1 wrcda
aw o fm er R E o
mmwwmtﬁsvw L i 4

. § fr frge mws}i
fwrﬂ ﬂmnm &y O
wmmamm

¢ v b Qo kWY
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100 ¥ XY wWMA 30, 40 ST 80
oy T I Iy R WAE
W gE ST arare wwar &1 & FEIL
¥ wirsw g freg e g2 &
gt X WY ey W1 swwedr W
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Maximum prices should be re-
moved with immediate effect.

Minimum prices should be raised
keeping the redommendations of the
Parliamentary Committee on Public
Undertakings and should also be fixed
for Calcutta, ;

JCI should be free to make purchas-
es with a view to ensuring not less
than Rs. 200 per quintal at the growers®
level

Canalisation of all mill purchas-
es through the JCI should be intro-
duced with effect from 1st December,
1878, by which time bulk of the gro-
wers would have marketed their jute.
The JCI should fix reasonable prices
for jute in the hands of the trade tak-
ing into account their carrying costs
and normal profits.

The above measures would help the
growers to get reasonable prices and
also prevent speculative profiteering
by the trade in the lean season. It
would also save the mills from the,
price squeeze that they were subject
ed to during the last two yeams. -

SHRI SAUGATA ROY (Barrack-
pore): Sir, I have been listening with
rapt attention to Chitta Basu and the
other friend from the ruling benches
who spoks. I shall not make an emo-
tional speech though I am in a posi-
tion to do so because the constituency
1 represent has 22 of the 62 jute mills
in West Bengal and also it contains &
rural part which is one of the produ~
cers of jute In this country, .

Sir, the problemsr of lamentable
jute growers have becomy Rmist =
joke, Year after year people raise poli-
tical slogans sbout them, the Govern-
ment makes flery speeches, but
mately nothing is done. But what
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is more and all the time the jute
grower s at the receilving end. The
tales of woe of the jute grower had
better not be told. They have been
repeated time and again, thousands of
times. All I want to say is that I do
not think that this Government or any
government under the present struc-
ture can do by make-shift arrange-
ments which they are making to
solve the problems of jute growers.
To my mind there are only two ways
in which the problems of the jute
growers can be solved. First is the
takeover of purchase of jute or trade
in raw jute and second is the take-
over of all jute mills and takeover of
. the export trade in jute. Which go-
vernment in this country under the
present structure has the courage to
do that? So, (it is talking in wvain.
There is also another way and I know
that one day the farmer of Bengal
started producing jute in this coun-
try after the jute producing areas
went to East Bengal. But one day
the farmers of West Bengal will stop
producing jute attogether and shift to
paddy. You will see from where the
foreign exchange to India comes from,
And this is all going to happen.
Sir,-I come to & very practical posi-
tion without going into what. should
ba the actual remunerative price be-
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nobody was thers from West Bengal,
sb jute growers did not get a fair desl.
We had a Commerce Minister from
Bengal for 5 years. But the condition
of the jute growers and the jute
workers in the factories deteriorated.

SHRI CHITTA BASU: He was »
caucus Minister.

SHRI SAUGATA ROY: He was a
caucus Minister or whatever you call
him. Now, there is a flery trade union

leader and son-in-law of Bengal,
who is the Industry Minister and who
has got jute under him and here is a
daughter of Bengal though not from
a jute growing area, but the daughter
of Bengal all the same. What has
happened to jute growers this time

Let me put it in substance
talk of the Industry Minister
and brimstone with no substance.
making a charge on Mr. George
nandes who is not here and who
should have been here. I am making
this because I want to point out how
aseless his statements are, how im-
potent his Ministry is and how in-
competent he has proved in providing
minimum price to jute growers.

Lagt year the best work that has
been ever done in regard to the pro-
blem of jute growers was done by a
Committee of this Parliament called
the Committee on Public Under-
takings.

In all, the Committee on Public
Undertakings submitted five reports
on Jute—the Third Report on the
Exploitation of the Jute Growers,
Eighth Report of Government’s Un-
fair Pricing Policy for Raw Jute,
Twelfth Report on Back to Back Ar-
rangement on the Sale of Jute to Jute
Mills, Thirteenth Report on Procure-
ment and Marketing of Jute by the
JCI and the Fourteenth Report en
organisational matters. This is one
of the best works done by any Com-
mittee on jute. The Government have
these reports in front of their eyes.

The Committee has suggested some
very concrete steps to be.taksn; no-
thing revolutionary—no taking over of

fef
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the raw jute trade and no nationalisa-
tion of the jute mills—we know you
are incapable of it, it is something
which s capable of implementation.
What is it that is suggested by this
Committee of Parliament? It is say-
ing that the JCI 5 entering the market
late in the season and does not give
any publicity to its procurement pro-
grammes, even though the JCI was
sct up to ensure remunerative prices
tp growers. It furiher says that the
JCI's command over raw jute trade is
insignificant and it whclly operates
in the sccundary 1nurket and has fall-
ed to reach the primary market. Then
it. says that the price policy of the
Government of India in regard to raw
Jute is patently tiited to help the jute
mill ownrrs at the cost of the jute
growers. Then it says that jute tra-
dera and jute inductry continue to
manipulate price of jute to their ad-
vantage, due to nun-availability of
very esenn'lal eredit facilities, the ju'e
growers continue to remain in the
clutches of the merciless traders and
moneylenders; both the private tra-
ders and JCI indulge in various mal-
practices such as down-grading of
jute at the time of purchase, under-
weighment, deduction on account of
moisture etc. thereby depriving the
growers even of the support price
fixed by Government, thus becoming
their worst exploiters. Now before
the season started, the Government
had these Reports before them and the
Minister had these Reports before
him.

In the end of June there was a re-
port that the Managing Director of
the JCI, Shri Gautamukhil had resig-
ned in frustration, he had submitted
his report in frustration, because year
after year the Government of India
were not giving facilities for com-
merclal transactions to the Jute Cor-
poration, it was doing only price sup-
port- operations but it wants to do
commercial transactions, because it
was under fire from the Committee
on Public Undertakings.

AUGUST 26, 1978
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When I that question, the .
Minister denled it by saying “nothing
of the kind can happen; we are, -in
fact, going in for commercial transac-
tions.” 'In the budget session of Par-
liament a news item came in various
financial papers that Government will
wind up the JCI. It was a big lead
story in all the economic papers. 1
raised the matter under rule 377 and
in reply to that the Minister boldly
stated “there is no question of winding
up the JCI; in fact, we are going in
a big way for commercial transac-
tions."” Within a short time a report
aupeared in the newspapers that the
Managing, Directur ¢f JCI resigned in
frustration ovér Government's refusal
to allow commercial transactions,

What is happening this year? I was
in my constituency only yesterday.
Shri Chitta Basu was speaking about a
remunerative price of Rs. 300 for the
jute growers. Government have fixed
Rs. 150. I say: give them Rs. 150, but
that should be the minimum. For how
much is jute selling now? Yesterday
at Barojaguli, which is one of the
biggest jute markets in Bengal, only
30 miles from Calcutta, jute is selling
at Rs. 135 per quintal.

This is the beginning ¢f th season,
The produce has just started arriving
at the market. The JCI centres are
conveniently located at the markets,
big markets, not even at the secondary
markets, what to speak of the primary
markets. The poor jute grower hag to
go 20 miles to the big market, where
the babu of the JCI sits. Often he
will say “your jute is not good, there
is too much moisture, thizs is not first
quality jute, this is poor quality jute".
In order to avoid all this harassment,
instead of waiting for two or three
days in the market, he says: let me go
to the Faria, who will take delivery
of my jute straightway. Has the
Minister of Industries taken the
trouble of visiting even one single jute
purchasing centre? Last year there
were 483 purchasing centres in " 'West
Bengal. - The Minister made  revolux
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tionary statements. 1 thought a revo-
lution ‘was going to come. This year,
it has come to 47, according to a Gov-
ernment report, just an increase of
four in a period of one year after a
number of revolutionary statements.
How are we to plan to solve this prob-
lem? I say that short of taking over
the raw jute trade, the only other way
is to allow the Jute Corporation to
start the commercial purchase and the
second way is to increase the number
of purchasing centres from 100 or 110
that we have at present to at least
250. 400 jute purchasing centres would
be necessary to cover the whole area.

But let us have at least 250. We have

got only 110. So, let us not talk about
what has been done. There is still
time in this season, upto October, jute
will be arriving in the market, it the

Government can still take care to see,

that the Jute Corporation goes and
buys jute at the primary markets, even
at this late stage, if the Reserve Bank
credit facility is available to the Jute
Corporation, something can be done.
But otherwise, the jute browers will be
hit this year also. There is no way to
save them, It is too late. The policy
was to be taken in June or so when
the Minister must have been busy in
mediation. Now the jute has started
arriving and it will be too late. But
at least for the next year, after going
through the report of the Committee

.cn Public Undertakings, let us set up

et least 100 more purchasing centres
and at least try to give the support
price to the jute growers. I can tell you
that next year again there will be a
glut in the Jute Corporation and again
the jute mills will threaten t, close
and again the Minister will rush to
Calcutta to issue revolutionary state-
ments. We are tired of this vicious
cycle every year, year after year. We
want some action and not just words,
words and words.

Lastly, let alone the private jute
mills, everybody knows that the Birlas,
Goenkas and Bangurs, all these péo-
ple, send their farias into the primary
market and buy the distress sale of
iute at loyw price. What are the Gov-
ernment taken over mills doing? I
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have a clear case of National Jute
Mill Company, the biggest jute mill
company, located in Samar Babu's
Constituency. There is a Chairman by
name, Mr, I. L. Tripathi. The com-
pany is employing 12,000 workers.
What is happening there? The Chair-
man is taking a token remuneration
of one rupee, But he has been run-
ning a consultancy farm in the name
of Tripathi and Parekh Private Ltd.
He has also beep exporting the Jute
goods and garments in the name of
Ashoka and Co. Their consultancy firm

" has also taken an assignment as con-

sultant of the Anglo-India Jute Mill,
which is owned by R. P. Goenka of
Emergency fame, which has been given
a soft loan of several lakhs by IFCI
for modernisation and renovation. You
now understand the sample.

In a Government owned mill, a man
is there who is helping the private
sector and reports have come about
National Jute Mills Company, regard-
ing the raw jute purchases by the
company stating that there have been
the most severe irregularitiess Why
can't there be an arrangement bet-
ween the Government taken over millg
and the Jute Corporation s; that
the Jute Corporation do not have to
enter into back-to-back arrangement,
go and beg of the jute mills to take
jute from them saying that their jute
will be rotting in the godowns. That
has not been done by the Minister.
I am not optimistic. For the last five
years, I have been seeing what the
situation has been. We have had
much worse in the Congress Govern-
ment, From the present Government,
we want some action. I am not hope-
ful that a lot will be done. But I want
to see a little so that some relief is
given to the poor growers.

I must also say that the State Gov-
ernment has a responsibility in this
regard, because the cooperatives in
Bengal have never been very strong.
The State Government should come
forward and give some help to the
cooperatives. Again the question of
finance will come. The Reserve Bank
will have to come forward with cre-
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«dit. Is the Reserve Bank in a pesition
or in & mood to give credit to the
cooperatives of Bengal, who can help
‘the .jute growers in some way. That

: nuama,im : ofmc'ﬂt) 488

gt B |E. R
F I'I'l'l’{ i!wwrr !t!ln q!w
o 80 AT sovﬁ un & fire ¥
40-4577 50 ¥ qAL. TATL T
T Tk ® AT ww fearw Wy

is why; I have proposed a number of
semendments to Mr, Chitta Basu’s
motion saying that at least let the
Jute: Corporation open Direct Pur.
thasing Centres, bity some more jute
from the jute growers, the primary
jute markets and the revolutionary
Minister instead of giving statements
let him show some action, and give
some relief to the jute growers. That
is all. 71 do not expect a revolution in
ihe short span of time.
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SHRI K. A. RAJAN (Trichur): On
this particular motion much has been
said on the various aspects of the in-
dustry, about the miserable plight of
the jute-growers, the pitiable plight
of the workers and persons engaged
in the industry and the overall posi-
tion of the industry. In this particu-
lar industry, problems arise year afier
year, sentiments are expressed year
after year, problems are posed year
after year and remedies
year after year, My humble opinion
is that in the light of the opinions or
suggestions or remedies suggested es-
pecislly by a large number ¢f grow-
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ers 49 well as farmers connected with
it and a large number of industrial
workers connected it—recently, two
conferences were held in Bengal, one
sponsored by the ruling party and its
allied organisation and the other by
the CPI and its allied organizations
and there the whole problem was dis-
cussed by the jute-growers as well as
the workers connected with the indus-
try—their firm opinion is that a hotch-
potch solution for the industry does
not golve the problem. There is a case
for nationalisation, nationalisation
from the purchase point, at the manu-
facturing stage as well as the export
trade, This has been expressed not
only this year or last year, it has been
there from the various interests, the
major interests connected with the in-
dustry, That is the only golution, -
that is the only panacea for the evil
that this industry is in the midst to-
day.

But, unfortunately, no government
has dared to come with such a bold
policy becnuse of ils own reasons, be-
cause of the powerful grip the tycoons
or the barons have over the industry
as well as the administration. For
the lasli 30 years or so this was the
problem. But we hear so much of
talks from the Ministers, Even as
late as last month our Industries Min- "'
ister was there, He knows the pr%b—
lem he exposed the industry 91
when coming to brasstacks, no one
dares to take it in his own hands.

Regarding this particular resolu-
tion, I need not narrate what rele-
vancy the jute industry has to the
economy of Bengal. If I am correct
one out of five in Bengal is directly
or indirectly connected with the jute
industry, If I am correct, 80 per cent
of the farmers are only having culti-
vable land of 2 acres and below, There-
by you can see what is the structure
of the industry, As_ Comrade Chitta
Basu has stated, 40 lakhs farmers are
directly involved in this industry, But
what is the attitude of the govern-
ment? What is the attifude of 'tha
commercial banks? What is The atii-
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'tudtmﬁpoﬂc:r ‘regarding credit to
 the jute industry?

Comrade Chitts Basu has very well
exposed the commercial banks’ and
nationalised bank’'s credit policy to-
wards this industry, how the exploj-
tation is there of the jute-growers
and what a strangle-hold the money-
lenders and the wholesale trade have
over the industry. Comrade Chitta
Basu has stated what is the credit po-
licy of the commercial banks, As on
30th June, 1077 their advances to the
jute-growers were of the order of
Rs. 155.72 crores. The limit extended
for banks for trading in rew jute am-
ounted to Rs. 53.2 crores. The advance
granted by banks to 20 sick jute mills
amounted to Bs, 67 crores by the end
of March, 1977, The banking system
is abetting jute barons really. The
policy of the naticnalised banks 13
just to help the weaker sections in
essence, in effect, but in practice how
it falls into the trap of jute industry.
This is not a new phenomenon. The
elght barons—eight families—really
have the grip over the monopoly of
the jule trade. This is the position
regarding the actusal state of affairs

Regarding the growers, it is report-
ed from reliable quarters that iIn
1977—according to a communique
issued by the Commerce Ministry—

hundreds of crores of rupees worth of

black money just had run the indus-
try. Hundred crores of blackmoney is
circulating in the jute industry alone.
How ean you then talk of imbalance
or talk of balancing the industry.
Hundreds of crores of money are put
in just to run the industry at the risk
of the poor raw jute growers who are
holding two acres only in their hands,
I am not going to elaborate on this
because my hon friend has already
touched that point by his resclution
by making an elaborate speech.

I ehall only come to one or two
points, I would like to be enlightened
on them. What is the function of the
JCIL? What was the performance of
the J.CL? The JCIL I belleve
was constituted in 1971 or so, Up-
fo the year 1677, what wag their
performance? What was the motive in
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constitiifing the 017" Governiisit's
communique .copstituting the JCI if
Iquotciaﬁurthefnﬂowingmlhlﬂh—
jective:

“a centralised agency with its
judicious purchasing should be gple
to ensure for the grower a better
priceth:nhei.n[emmwdaybyl
process ‘of elimination of the many
tiers of intermediaries now operating
in the jute market. This will be the
long term objective of the corpora-
tion which should in course of time
save the grower from the clutches
of the middlemen. In this endeav-
our, the corporation will make ar-
rangements to buy jute directly from
the jute growers ang build up its
direct relationship with them.” The
objective framed by the Government
was further supplemented by a
Commerce Ministry directive on
August 9, 1872...."

I further quote:

“It has been decided that price
support operations to ensure against
decline in jute prices below the
levels of the minimum prices will be
solely the responsibility of the Jute
Corporation from the current season
onwards. The President is accord-
ingly pleased to direct the Corpora-
tion under article 139 of the articles
of association (of the JCI) to make
all necessary arrangements to en-
sure this objective.”

Now, Sir, what was the performance?
What is the miserabe way in which the
JCI is? It was constituted in 1971 with
the objective of giving relief and by
giving shelter to those small farmers
in the jute-industry, I need not nam
rate the whole thing because it has
been clearly narrated by the hon.
Mover of this Resolution. He has said -

to the fleld to purchase them? The
whole thing is in a mess. The farmer
has to sell it a distress price. After
all the J.C.I gets so much, I charge
theJ.c.I.thatl‘tlaltoollntheM
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was.détrimental o the Interests of the
farmers and othér Deople. This is the
performance of the J.CI I need not
narrate about the number of purchas-
ing centres opened in 1067 and then
in 1877 ang hew many are being opeu-
ed in the year 19787 People’s misery
can be imagined in the jute growing
areas of West Bengal. It is a question
of Central Government or the concern-
€d ministry of the Government who
wants to coerce West Bengal Govern-
meént by putting it into the difficulty.
It will only be a dream. West Bengal
Government will see that the farmers’
interests are protected.

"Then ‘1 come to the second point,
That iz regarding the price fixation
wolicy. There is a report of the Lok
Sabha by the Committee on Public
Undertakings, 8th Report. What is the
price fixation mechanism and how
doeg it work.’ 1 would just ke you
to consider our raw jute pricing policy
and the system. I quote:

“The basic data for the purpose i
collected, organised and assembled
in the Directorate of Economics and
Statistics (Ministry of Agriculture
and Irrigation) and the figures of
cost of production, as analysed by
the Directorate, are passed on to the
Agricultural Prices Commission for
the final fixing prices. For collecting
the data, the directorate depends on
agricultural universities in respective

‘States, The Publie Undertakings
Committee found during its investi-
gatiop ' that 30 fleldmen collected
data for 4.41 lakh acres where jute
and mesta is cultivated in West
Bengsal,”

‘capital, the directorate took a token
rerital value of ‘the land; the cost of
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was not included in the data; thera
‘was no provision for cost of mﬂu
the jute; there wai'ny provision for
supervisory cost; there was no provi.
sion on account of ‘hazards’ which
bave very ofien to be faced by jute
cultivators and finally there was no
provision for interest on borrowings
by the cultivators from private
money lenders.”

The State Government has scientifical-
ly calculated the cost of jute per quin.
tal as Rs. 34443 and with all the rele-
vant facts the Public Undertakings
Committee has come to the conclusion
that it should be nearly Rs 434, Now,
even the poor farmers cannot aspire to
get such a price but the West Bengal
government has clearly stated that the
authority for price fixation should be
left to the State Government.

MR. CHAIRMAN: Please conclude
now.

SHRI K. A. RAJAN: Sir, lastly I
would only say that there should be
streamlining of the machinery of Jute
Corporation of India. It should be an
instrument to save the poor farmers
rather than abetting the tycoons and
jute barons who are out to sabotage
and eliminate the poor farmers i 4
this step is pot taken, I am sure, one
thing is going to happen. If you are
not going to give remunerative price
to the farmer, the farmer will be left
with no option but to change the cul-
tivation to some other crop. Then you
will bave to face the music. What will
happen to our export industry? I
would only pray that it should not

these few words I conclude,

SHRI MUKHERJEE
(Howrah) : B8ir, the situatien is very
serious. Only last week I got a ‘tele-
gram from thg President of the

Chatkul Magzdoor n.nrimm
Ghosh;, an ex-M.P. ‘that the
raw jute has wtarted falling .
lndith--mlnhllm X.Ww
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head-line in Economic Times dated
27th August; Maximum prices of raw
jute go. I quote:

“That from August 28 the Union
Government has decided to do away
with the maximum prices of raw
jute Yoth at the up-country centres
and in the Calcutta delivery market.,”

Some measures they are thinking but
actually what is the real position. I
further quote from Ecomomic Times
dated 27th August:

“The Jute Corporation, informs
Mr. Gautam Ukil, Managing Direc-
tor, bought till Thursday a total of
21,000 bales mainly from the mar-
kets of North Bengal and Bihar and
also from Assam and South Ben-
gal.”

%, Mr. Chitta Basu told us, 47,000, That
is not correct, The fact is, only 21,000
bales have been' purchased. This is
from yesterday's paper.

SHRI CHITTA BASU; It is all th
more pitiable.

SHRI SAMAR MUKHERJEE: The
report says;—

‘It is now buying at a daily ave-
Tage of 2500 bales but has the capa-
¢ity to mop up 10,000 t¢ 11,000 bales
per day. The presént market arri-
vils are around 1,35,000 maunds: per

“day. Raw' Jute peices 'in most mar-
kiets are Rs. 10 to Rs. 15 higher than
ﬂmm. e R
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but in reality, it has already gone
laped by tbe ‘Goverament. ... ¥

8o, the capacity of the JCI is 10,008
to 11,000 bales per dey, if their full
caphtity is utilised, but actually,’ they
Regarding total production, the initial
estimate of the Jute Corporation was
75 lakhs bales and of the Directorste
of Jute Development, 73 lakh bales.
Now the commodity has started com-
ing to the market for sale. Immediate-
ly there are the I4 and Puja festivals.
They are very much forced to sell at
any price which they are getting. Se
they are now selling at a distress price.
You can see from these figures that the
Government is not at all coming to
their help. The machinery which has
been set up by the Government to
purchase through the JCI and the
limited capaeity of purchase through
the cooperatives cannot help the pea-
santry from this dire: situation and this
try from this dire situation and this
dire crisis, unless in a very big scale,
the Industries Ministry of the
ment of India takes up the issue,
opening centres at various important
markets to purchase from the peasan-
try directly. The workers’ union, the
sgricultural associations, the Bengal
Chatkal Mazdoor Union and the Kisan
Sabha have repeatedly stressed that
the cost of cultivation has increased
very much. So, immediately, at least
the price shoulq be fixed at Rs, 300 per
quintal. The gap is so big. Govern-
ment fixed Rs. 150; the demand is
Rs. 300, because the cost of produc-
tion has increased very much.

But, the Government is not respond.
ing to this. Only I see that the maxi-
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<cal parties are not enlisted to provide
the jute-growers with the fair price for
their produce, I am afraid, the econo-
mic life of the peasantry will be hard-
hit, particularly in West Bengal, be
cause the economy of West Bengal is
very much linked with jute cultiva-
tion as well as the jute industry in
general, You have North Bihar,
Orissa. ...

SHRI CHITTA BASU: Assam, Tri-
pura....

SHRI SAMAR MUKHERJEE: Yes.
All the six States, Their economy is
very much linked with it. Already
80,000 workers have been removed
from jobs, in the name of Badliwala.
Originally there were 3-1/2 lakh wor-
kers, last year 2-1/2 lakh workers and
now only 2 lakhs. Their number is
getting reduced. Both the peasantry
is being very hard hit and the workers
are faced with this type of attack from
the jute magnates. The purchasing
trade is now mostly in the hands of
the big traders and they are directly
linked with the mill owners. Here,
the EcOnomic Times further says:

“The current seasop has started on
a different note with traders fore-
casting as big a crop as 80 lakh bales.
‘The intention, according to know-
ledgeable circles, was to depress
prices and get permission to export
raw jute up to 2 lakh bales.”

This is the machination of the big tra-
ders. They want t, create an impres-
sion that there is surplus production,
and, therefore, no accommodsation of
stock s necessary and thus they will
force the peasantry to sell the raw
jute at a much lower price. Thig is
the conspiracy of the big traders, The
Economie Times report further says:

“The jute mills have started their
purchases, but atll not to the normal
extent. Financial siringencies have
not allowed a good number of units
1o build their fibre inventories and
cover their future positions. As they
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have not clesred their earlier dues,
the suppliers of raw jute have stop-
ped selling to them on credit and
are insisting on cash payment.

This is also another aspect, a big fac-
tor and the jute mills are saying that
they do not have cash. These are the
manoeuvres, which year after year the
jute mills have been using. When the
peasants come for selling their jute,
they are forced by these manoeuvres
to sell thelr jute at a distress price,
This blackmailing mechanism has been
operating for several years: its rami-
fications ag also widespread, the jute
lobby are very powerful and it is very
much difficult to change these condi-
tions.

After the Janata Government came »
into power, no basic change iz there.
As other hon. Members have said,
these ramifications are quite powerful
and the Ministers have been taking a
casual attitude towards these things.
That is the reason, why the peasantry
is faced with serious problems today
and the jute price is going down; it
has already reached Rs. 130/- per quin-
tal. Shri Saugata Roy has just men-
tioned about the gituation in his con-
stituency and Shri Dinesh Joarder will
bear me out as far as North Bengal ,
is concerned. Unless this Government
takes up seriously to curb these mani-
pulations of the tycoons and big tra-
ders, to strengthen the JCI from all
aspects and seek full cooperation of
the trade unions and organizations of
the growers as also various political
parties, you cannot bring about a
change in the situation. Unless you do
this, the economic life of the peasantry
is going to be ruined and the entire
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t is the position today? Just now
I quoted from the Economic Times
C is pu only 2500 bales per
day, whereas the daily jute arrival is
1,285,000 maunds per day. Only a few
weeks are there and in these few
weeks, a big damage would be done to
the growers unless the Government
comes forward to their rescue in a big
way. The permanent solution would,
of course, be for the Government of
India to take over the entire respon-
sibility for'the purchase of raw jute
directly from the growers. Along with
this, the jute mills and export trade
should also be completely nationalis-
ed. That demand has been raised in
this House year after year; this has
been the demand of the various orga-
nizations also. The recommendations
of the Committee on Public Undertak-
ings have lent support to these de-
mands. These are the permanent solu-
tions. For the present, to prevent
further fall in the price of the raw.
jute and give the .peasantry remune-
rative prices, this Government should
come in a very big way to strengthen
the purchasing agencies, particularly
the Jute Corporation of India and the
-soperatives, Sufficient amount should
be placed at their disposal. A large
number of centres have to be opened
without much delay, and purchases
should be made directly from the pea-
santry, eliminating the middle-men.
Credit facilities to the cooperatives
have also to be given. Without these,
this crisis cannot be overcome, and
peasants cannot be saved from the
manipulations of the traders and the
jute mill owners—who have deprived
them of a legitimate price.

MR. CHAIRMAN: The time now
left is only half-an-hour, and the hon.
Minister has also got to speak. And
Mr, Chitta Basu will also take gome
time, There are 8 Speakers. I want
that everybody should participate in
the discussion. It is upto the Mem-
bers to limit their speeches to a short
duration, Dr. Ramj{ Singh will now
speak and will teke only 3 minutes.

BHADRA 61000 (SAKA)
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o v fog (Wree) © wwr-
aftr #gw, oz & fawg Fagtoe x o
wrer art wfv ok ¥ | swrore wWefr WY
wara wrarad gt fv 1061 Favyz
wr frate 71 wforww w1 w2 1977-78
# w41 whww @ W 1w gz
% I ¥ so mTaw ATT AR g ¥
wra fos g9 ATy amay § X or W@
w {ofrardy gews Far @ § ) afeerer
wrrdfenr wdT X 447 wTOU g
wfize ot ara wEr § Wit odiwrwew
STEEE A X 141 ¥ agEY A
9T ®T @Y 150 IIC  wiEW &7 A7Y
wf #firq ot wowar ¥ fady &9
oz T 125 TG woiETw o & @y &
worTY § fwu g feafa aga € sl
&\ oF g wET R

“Government decision to raise the
statutory minimum price of W-5
variety of raw jute by Rs. 8 to Ri.
150 a quintal is likely to disappoint
the growers and the millg and the
Committee on Public Undertakings

of Parliament might feel strongly
about the decision.”

at QEr FTH X § w1 "W fored
3z Fures WY gvarfgr @ @ E e
faer wrfeors Y Wit forsraa & 1 swar
2 xu Ay ¥ A fafeenfar § Sff WY o
& sy wifee grar & 1 gafog wwe oy
¥ e wgy § % 9T & ROESIwY awft
2 sy fae wwdt & | omfs oY
word wr gr forsr womIT R W)
T geFTT w1y dur W el
w7 g7 fossr & €T oW [z Yowy
% werer ¥, IeR W s qgwrd
oY vay wr wiw § 7 wafag wwow
sqroE qfezwir ¥ 9 Cwedy 7 fawre
wft fear ooy ow o ww oWl
R | WY OF ATE AT & Tewww
aﬂmuﬁumﬁmmﬁmmﬁl
ot fs I qram Y oy &
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g Wy wreitw ars ¥fear
-mmwﬂmmmiiﬁw
o R (w-wre wr arad ¥ fe dw
ooy 9T wwie o gt § 99 Wy
ug wimed & fog sawd wft ¥
. gy war & :

“About 20,000 quintals of raw
jute were coming to the market daily
this season, but the-JCI had not
started its nperntlou in the- State as
mli
g "Rrgua” § wm v § whfeg
e wOeTT, T AWt aqr wewrfal
# forme and WY Wi IR qz W
w wrw X 9T W @ §,
# wavrer § gAY ST AT off wEw
gare # wndd

“JCI need not have purchased raw
miterial from the market directly
and ‘operated almost like a Mahajan.
As a result, the jute market had
turned into a gambling market.”

ARATNIT & FTTT §S WIAF FEAT
Aferw grm Ao e e oy R fs
ofery wEE T wRET & W A
steg ¥ fagg # ot s ¢, TEwT W
Wt 7, dfewr gl g I gy
¥ qernfias feed dzy & o 367
Wit 462 vay Hr A A, KWy oY
wre gw 7 wF @ ff sy oo wea
¥ :"Bm‘s report can be considered
8s 'a’ pace-setter on the raw jute
quuuon." b )
WU gW ORI ¥ Ay wr o fs wg
ey € W favd § IEH g W
‘wrew § oY W g0 wToR wyeew X
wayare il oy ¥ whv oadf wewnd §

'&MMNWWW
wny?

Wt fogotite wr feid §, wi-
FET Srew wher o fond § e
YATgrary W ywtarfew’ foad o oy
Fedrd §—i o wY Sreiter sw-srenr
t—vofon ou ) vt v wn o
nfge, 78 Iw * Fefewn ol wx
et §

ey aTa, awrafe sgred, & adews
% ® ¥ wgm g § ) g wmre
wolt oY wrw W fafww-i #) gfefiie
AT W E—Afew og #¥ g www
t ? s W s ST wfant W
ag frw § 1 wafor @7 wgm wigi—
o« ow fafew A7 w1 ofafaie W s,
Yz T 1 v Ay forer wwey § 1
Yz w1 Rarew W wx fedi-few ww
T 9 g § 1 W ST o ey avr-
ot 7. 4 fafams &% a1, Hfew atey
7R & v # o qWaAE T f—
wg 6.5 fafmas xew §—vw ay
¥ 92T 1 guavew fedtfan firear o
g § 1 Gt Feafa wrgerar & fag—
wafs 1 qwdlE  wifgRy qoed
E—war m mft W wwd § fe fafew
77 ¥\ qfafade w7 fear arg avfee oz
* IeaTew! w1 o qrew e @ 7

*SHRI GANANATH PRADHAs
(Sambalpur): Mr, Chairman BSir, the
discussion is going on 'in the House
about the problem of jute growers. '}
am representing a district of Orissa
which is mainly irrigated by Hirakud
dam and land in my area are gquite
favourable for jute cultivation. There
are also jute farmers in my area. It

‘will be improper if I will not speak oo

this toplc, since I am an agriculturist.

Sir, so far as the present condition
of the jute farmers of my area Aare

*The original speach Was _q:_llwnd in Orlya.
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conoerned. I am sorvy to-say -Ahit irere
are number of obstacles for them to
grow jute,

- Firstly, the Government officials are
nst guiding them properly. The
farmers are not getting fertilizers,
seeds and other equipments at due
time. The main difficulty with them
which I would like to say with
sorrow and anguish that no jute
industry has so far been set up in
-Orissa. That is why the jute growers
are noit geting remunerative market
price. They are under these circum-
stances compelled to sell the raw
materials to the agents of West
Bengal. In this case, the middle man
are getting all the profits. Therefore,
I request the hon. Minister to take
some solid steps to protect the farmers
from the middleman.

With all humility I request the hon.
Minister to look into the matter. I
hope the hon. Minister will take
sympathatic steps to extend all sorts
of cooperation for the improvement
of jute cultivation in Orissa. At the
same time I would reguest the
Minister to set up some jute indus-
tries in Orissa in order to encourage
the jute growers.

With these words I conclude,

SHRI DHIRENDRANATH BASU
{Kalwa): Only in the eastern region,
87 factories are under closure or on
the verge of closure. There are
many sick jute milis. Jute industry
employs more than four lakhs of
people. You will be surprised to know
all the big factorles are being
controlled by the Indian Jute-Manu-
facturers’ Association who have
engaged gome traders, or farias to
advance money to the growers and
purchase jute at the distressed rate,
that i+ much below Rs. 135 per
quintal. Jute is purchased at Rs. 130,
125, ete. per quintal. Even the govern-
ment fixed rate is Rs. 150. Govern-
ment have some centres, the Jute Cor-
poration of India have got 107 centres
throughout India. That is very small
-Tute Corporation of India should set
up at least one centre in each assemb-
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as Nuhkarbln, Kelvin ung Chalbasa
jute mills are still under closure.
Thousands ' of persons have been
thrown out of service, Govern-
ment cannot nationalise those indu-
tries, we understand, for want of
funds. Mr. Mohan Dharia told us last
year that he was proposing purchases
through the cooperative societies.
That was a very good idea and we
must congratulate him for that. He
made an honest effort last year. Bo
many cooperative societles were
started in West Bengal but due to
lack of money and credit facilities .the
cooperative societies cannot purchase
jute as @ result of which farias engag-
ed by IJMA and the middlemen are
purchasing jute at lower rates and
this cannot be stopped. It was re-
ported that Khardah jute mill was
short of jute. On enquiry the govern-
ment found that several lakhs of bales
were hidden by the management.
What we suggest is this. Let the
governmenit fix the price not at Rs.
150, but at least Rs. 200 per quintal
Let them purchase. Let them open
more centres where the growers can
sell jute direct, so that these mal-
practices do not come in. They have
enunciated so many  principles an~
policies. None of the policies have so
far been implemented. Nice speeches
of M.Ps or Ministers will not serve the
purpose of the growers. They are
suffering heavily. Prices are falling
down day by day. The present posi-
tion is that if the government do not
purchase, there will be heavy suffer-
ing. Many mills will be closed dewn,
the farias of ITMA and their agents
will purchase jute and get them in
hidden places. They are stocking all
this raw jute. They pressurise the
Government to get all the facilities
and they are making profits.. Much
of the resources of many of the. jute
industries have been taken by Naskar
para Jute Mill, Chalbasa - Jute ML .
Kelvin, and ethers. Thelr main point
{s that they will not allow the Govern-
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ment to function properly. . They will
not allow the Government to purchase
jute from the growers and this is to
be stopped at all costs.

With these words, I conclude.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): I share the
anxiety expressed by the hon. members
here in regard to the condition of the
jute growerg and the jute industry. The
time at my disposal is very short. So
far as I have gathered three points
arise from the discussion which has
taken place here:

1. The statutory price of jute.

2. Marketing operation by J. C

3. Price stability.

Flease see the motion tabled by the
hon. member Shri Chitta Basu, It
says:

“That this House do take note of
the situation arising out of the
large scale distress sale of raw jute
at prices lower than the statutory
price in West Bengal and other jute
growing States and urges upon the
Government to take appropriate
actions to  ensure remunerative
price for the growers.”

As I have said that I have little time
at my disposal. so I want to say what
action we have taken in this matter
so that at least minimum statutory
price which the Government has fixed
can be got by the growers. Till about
the first week of August, 1978 the
price of raw jute was very firm around
the maximum level. It was only from
6th or 7th August that the price,
started to come down and the Jute
Corporation of India considered the
whole thing and entered into the
market from that date. They are pur-
chasing at the moment at the price
a little higher than the statutory
price—Rs. 160 to Rs. 185 That is. in
all the States, In order to arrest un-
warranted decline in the price, the
following steps have been taken:—

1. Maximum stock bolding lmit

‘of the mills has been increased to

eight weeks from ‘the level of four
weeks.

2. It hag been decided to do away
with the maximum prices of both
in the Calcutta and up-country
markets. Actually, we have noti-
fled to-day.

3. Jute Commissioner has been
asked to import minimum weekly
purchase quotas for all mills and
minimum stock holding of raw jute
so that they may be forced to go to
the market and buy jute from the
jute growers.

Cooperatives in Bihar and We

Bengal have also been persuaded to
start their operations without any fur-
ther delay and it is expected that the
ecombined operationg of the coopera-
tives and JCI will contribute to the
firming of the prices. All these steps

are expected to generate sufficient
buying pressure in the market and
ensure price stability. Besides, the

State Governments have been reqguest-
ed to keep a watch on any violations
of minimum statutory prices for
necesary action. We think our
growers also must be educated about
the policies of the Government and
the steps that Government want to
take in regard to price stability.

publicity campaign has been launchea
by the JCI to dissuade the growers
from making any distress sales and
also to counier any panic which might
be created by the unscrupulous
traders. The jute crop this year is
expected to be reasonably good and
it is possible that certain interested
parties would mislead the growers to
part with their crop at o low price.
That is quite possible. 1 can assure
the House that we will take all
measure so that our jute growers can
atleast have the statutory minimum
price, which had been suggested by
Shri Saugata Roy also, At least they
must get that price, because we know
there are middlemen and Whatever
price we offer, the growers do not get.
That is our every day experience.
There is no denying that fact. 8o, we
will do everything to check it. .
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Upto 28-8-78 Jute Corporation of
India have bought—there are some
contributions from cooperatives also
but that is very little—25,137 bales
only. But I would like to say that
really jute will come after September
5th and by that time, sll the arrange-
ments have been made by the Jute
Corporation of India we are having
touch with the State Governments
every day so that they can induce
their cooperatives to go to the market
and buy, because there is a limita-
tion for the Jute Corporation also,
Everybody will appreciale that All
of a sudden they cannot go every-
where and manage everything. If we
expect that, it will be too much.
Therefore, in each State, so far as my
knowledge goes, in most of the villages
there are primary cooperatives. If we
can give them encouragement and if
we arrange finance, which I think we
will be able to do. they can intercept
in the market. If they do so, we can
have the desirable effect and we can
help the jute growers.

Members might be interested in
knowing the prevailing  prices.
Actually we have received informa-
tion from different places and it is
like this: In Assam, in Nowgong area
the maximum ruling rate is Rs. 182
per quintal and in Gouripore it is Rs.
W60, An  Agartala it is Rs. 183, In
North Bengal, it is, Rs. 167 in Dinhata
and Rs. 170 in Islampur. In South
Bengal, in Karimpur it is Rs. 184 and
in Champadanga it is Rs. 188. In
Bihar In Kishanganj it is Rs. 170.
Recently we have got this informa-
tion,

SHRI SAUGATA ROY (Barrack-
pore): Prevailing rates in the primary
or secondary markets?

SHRIMATI ABHA MAITI: I have
alrendy said that there are middlemen,
This is i{n the intermediate market,
Mmay not be in the primary market.

SHRI L. D, KAPOOR: What are
the growers getting?

SHRI SAMAR MUKHERJEE: On
that they have ne information, The
JCIL.is not intarested to get that in-
formation. :

SHRIMATI ABHA MAITI: That is
not correct, because go far as our
knowledge goes, they are getting this,
In some pluces it may be different. '

SHRI SAUGATA ROY: For Nadia
and the 24-Parganas have you got any
figures?

SHRIMATI ABHA MAITI: No,
these are the figures.

My second point is about the market
operations by the JCI. This year,
from the very beginning a plan had
been drawn up, well ahead of the
season, by the JCI, 8o that the jute
growerg can have remunerative prices
and their interests can be safeguard-
ed. Many thingg have been said about
the JCI which may be true to some
extent, may not be true to some extent,
but now it has been reorganised,
and we are trying to see that
the JCI looks after the interests
of the growers and also the
interests of industry because we know
that {f we cannot run the jute indus-
try, ultimately it is the jute grower
who will suffer, That we cannot
deny. So, they wil] protect the in=-

_ terests of the jute grower and also

see that the jute industry can go on.
Under the plan of operation finally
decided upon by the JCI, the target of
procurement for the 1878-78 seasomr
hag been fixed at 15 Iakh bales.

Procurement during 1978-79 will not
be restricted to price support alone,
but the Corporation will make com=
mercia] operations, subject to the con-
dition that the JCI's entry into the
market is not exploited by specula=
torg by pushing up prices to un-
warranted levels, ang that fthere would
be ng loss in such an operation.

The Corporation will take up plans
for expansion of its primary market
coverage to the maximum extent
possible through its owp infra-struc-
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the cooperatives.

" Of the tota] purchases made by the

Corporation, 20 per cent at least will
be procured directly from the primary
markets, so that JCI's presence in the
market is felt i{n the rural areas
amang the farmers,

The Corporation will come to an
sgreement with {he managements of
the taken-over jute mills for supply
of a percentage of their requirements
of jute on mutually acceptable terms.
The Corporation will come to similar
arrangemernts also with jute mills in
the private sector with a view to in-
<reasing its total turnover.

MR. CHAIRMAN: I think you have
to continue on the next day because
it is 8 O’clock now,

SHRI SAUGATA ROY: You can
extend the time by a few minutes. Let
her finish,

MR, CHAIRMAN: It the House so
agrees, it cap be done. How much time
would you require?

SHRIMATI ABHA MAITI: In ten
minutes I think it will be possible to
finish,

MR. CHAIRMAN: [5 1t the pleasure
»f the House to extend the time?
HON. MEMBERS: Yes.
SHRIMATI ABHA MAITI: 1 have
said already about the training of
farmers. The Corporation has also
decided to take up a training pro-
gramme of the farmers in the grading
af jute on a planned basis. BecRtuse
#t is the middlemen, who cén take
advantage of different gradations, So,
about grading, we are undertaking
training courses for the farmers,
20 hrs,
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SHRIMATI ABHA MAITI: That
we will consider, but I can say that

previously we had, I think, 38 grades
©or so, but now there are B. So, if

AUGOST 28, 1978 of Jute (My ~§13

here 1s any need, we will definttely
consider, but fhere is no hard and fast
rule that we have to stick to the
number. We can consider it.

Now, the Corporation Hag set up 100
Departmental Purchasing Centres and
20 sub-centres in 1977-78. This year
we have already six more sub-centres.
That means, they will be in the jute
growing area, in the local markets and
our endeavour will be to increase these
sub-centres so that directly growers
can sell their jute to the Jute Cor-
poration people,

I have already stated the importance
of the cooperatives. So long as co-
operatives will not come into the=
field, it is Impossible to guarantee the
reasonable or the maximum or the -
minimum price. We cannot give the
guarantee to them if the local co-
operatives cannot come and it is here
the State Governments can do much.
So, | request the Members concernad
in all the States to pursuade their
State Governments so that they can
come forward and iInduce the co-
operatives to take up the jute business,

SHRI DHIRENDRANATH BASU:
The cooperatives in West Bengal par-
ticularly have the dire necessity for
credit fecilities, Would you kindly
enlighten this House if you are in a
position tg extend more credit facili*/
ties to cooperatives for purchasing
jute?

SHRIMATI ABHA MAITI: Yes we
have arringed it and we mpre arrang-
ing also.

The governments of jute growing
Btates have been requested to streng-
then and expand the coverige of the
cooperative sectors to help JCI in its
operations, The Corporation hag dis-
cussed various aspects of the opera-
tional plan with representatives of the
cpoperatives. The plan for 1978-79
provides for suhstantiaj -expansion of
the. . cooperative coverage. A target
of .procurement of € lakhs bales by
the cooperatiyes had been fixed .of
which the share . of. cooperatives .in
West Bengal is ¢ lakhs bales,
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. BHRIMATI ABHA MAITL. We will
arrange money and they will also
arrange money.

SHRI BAUGATA ROY: You have
a meeting with the Reserve Bank
people,

SHRIMATI ABHA MAITI: We
already have meetirigs with them.

The JCI has also agreed to pay
Rs, 1.85 per quintal as service charges
to the marketing cooperatives for
purchase of loose jute from village
and primary ascleties in order to
encourage direct purchase from the
jute growers.

The last point js about the price.
Sir, there is great controversy about
it and definitely most of the people
desire that the maximum price should
be given. The Committee on Public
Undertakings expressed their wviews
and the Government of West Bengal
also has expressed their views. The
Agricultural Prices Commission has
taken into account all the things and
fixed up the price at Rs. 150/- per
quintal, Next year, or after some time,
they can revise their attitude and
revise the whole thing. But, at the
present moment, this is the price.
Some Members have expressed the
view that it should be at least Rs. 300,
while some others have suid jt should
be Rs, 200. I do not know on what
bagis they have ‘arrived at these
ﬂ.;;:.m 1 have no knowledge about
th

SHR] SAMAR MUKHERJEE: It
is the cost of cultivation plug a margin,

SHRIMATI ABHA MATTT: The
Governments of West Bengal, Orissa
and Tripura for some time past are
wanting tp enhance the minimum
price of raw jute. They are of the
view that it should be higher than
Rs. 150 per quintal as announced by
the Governmenf for W5 Grade in
Assam,

The Committes on Public Undertak-
ings accepted tHe cost of production of
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raw jute worked out by the Govern-
ment of West Bengal for lﬂ?f'ﬂ.

edthenﬂmmumpﬂmotﬂvjmo!
Rs, 44764 per quintal, after adding
30 per cent return to the growers,

The Agricultural Prices Commis-
sion had formulated ity recommenda-
tion regarding the minimum support
price for the 1978-T9 season on the
basis of the prevaillng prices of the
inputs and the average rates of wages
prevailing in selected centres in the
jute-growing  districts in = West
Bengal, which is higher than {n
Assam, ., . (Interruptions). The mini-
mum agricultural remuneration in
West Bengal is Rs. 8,10,

AN HON. MEMBER: It is prevail-
ing in most of the areus in the villages,

SHRIMATI ABHA MAITI: My
constituency is in the rural grea and
[ also know. the position.

According to the estimatey oompued
by the comprehensive scheme
studying the cost of production or
principal crops for Assam asd West
Bengal, it is Rs, 13263 per quintal
for 1975-76 in West Bengal. Ag against
this, the estimated cost of production
for 1076-T7 for West Bengtl was
Rs. 187.738 per quintal, As against
that, for 1977-78 the Government of
West Bengal has estimated it at
Rs. 344.34 per quintal. So, it is higher
than the figure for previous year,
which was again higher than that of
the previoug year. Now what is the
explanation for such a big gap?

SHRI SAUGATA ROY: Part of
the gap is political,

SHRIMATI ABHA MAITI: I am
not saying it is political, 1 cannot
say 50. The explanation for this wide
disparity in the three estimates is
that the Government of West Bengal
hag taken the cost of human labour -
at the minimum wage notified by it
The Comprehensive scheme for study-
ing the cost of production of principal
crops has taken the average wages
prevailing in selected centrey in jute



§is  Distress Sale

[Shrimati Abhe Maiti] -

growing districts of the State, That
is the difference between the two
estimates. The State Government's
estimated cost of production for
1977-78 shows an increase of 74 per
cent over their own estimates of the
previous year. It may be that there
is some apprehension as to what will
be the effect if we have such a high
price for the raw jute on the indus-
try. Now, as 1 have already told you,
we have to go both ways, we have to
protect the interest of the jute growers
and at the samg time we have to see
that our jute industry can grow can
thrive, because we have already ex-
perienced thut it is very sick in West
Bengal, There are tycoons and so
many factors are there and it is going
on far such a long time, So, all of
a sudden we cannot over-ride every-
thing. So, we have to look to these
two interests, viz., the interests of the
jute growers and also of the industry.
Therefore, after looking ifito ull these
aspeets, the Agricultural Prices Com-
misgion has fixed the price. It may
me, it may not please you,

this is the fact. Let us try to
seg to it that the jule growerp can
get at least the statutory minimum
it there aré eny constralmts

let us try to remove

command, we will take so that their
interests can be safeguarded.
SHRI DINESH JOARDER (Maldse):
One question. Just one minute,
MR. CHATRMAN: No question,
How can ysu put & question now?

SHRI DINESH JOARDER: That
the Id festival is coming up in the 1st
‘week of September and the jute
gowers need money just row, so the
jute is being sold in advance when
the jute is still in process and either
it is Being dried up or it is gtill in the
rotting tank....(Interruptions). It
is not yet ready for the market.....
{Interruptions). I would like to know
whether the Government can ask the
JC1 to @ve some advarice money to
the growers against the subpequent
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sile of jute in view of the 14 festival
approaching very fast?

SHRIMAT! ABHA MAITI: We
will look into it,

SHRI CHITTA BASU:
the right of reply.

MR. CHAIRAMAN: How much time
will you teke? Otherwise, we will
take up the next time. It is already
8.15 p.m,

SHRI CHITTA BASU: She cannot
get away with her reply.

MR. CHAIRMAN: 1 did not mean
that you ghould not reply. If nsces-
sary, you must finish in two minutes.

SHRI CHITTA BASU: 1 will take
five minutes,

I also agree with the consensus of
the House, if I may say so, that the
panacea lies in the nationalisation of
the entire industry, right from the
point of purchase to export trade.
Secondly, it is my allegation, even
now thai the jute growing State Gev-
ernments are not consulted in two
matters in particular, viz,, in the Axa-
tion of minimum price and gradation.
Can 1 hwve an assurence from the
Government that the State Govern-
ments will be involved in the matier
of fixing the minimum price, Then,
I want to mention again ene thing,
She has mentioned the West Bengal
Government ocalculated the cost of
production for each quintal of jute
taking into account the statutory
minimum wages for the agricultural
labourers. It fs the policy of the
Government to ewsureé the statulory
minimum price for the agricultural
laboar, What is the crime or jn oa the
part of the West Bengal Government
if they take into account the rate of
wages of agrivultural worlkers that
was statutorily fixed by that State in
the matier of calculating the cost  of
production? =

1 have got

never it will be possible for any Geg-
ernment to ensure the enforcement o

-
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market.

in? It is only to allow and barons and
the tycoons ta dampen the priceg of
raw jute in the upcountry markets
1 #hink, the Government should take
note of it. There should be simul-

pnnouncement of the Calcutta
price ag well as of the upcountry

Now, I put the Amendment to
the vate of the House,

Amendment No, | was put and

negatived.

MR. CHAIRMTN: Now, I put the
main motion of Shri Chitta to
the vote of the House,

SHRI CRITTA BASU: I do nat

like to take a vote on it. ‘I want to
withdraw it. '

MR CHAIRMAN: Is it the pleasure
of the House to allow Shri Chitta Basu
to withdraw the Motion? '

SOME HON, MEMBERS: Yes,

The Motion was, by leave, with-
drawn.
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